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IN THE CNTRAL ADMINTSTRATIVE TRIBUNAL
C TRIBCIPRL BENCH: NEW bELHI
1. OA No. 201/87 - -,-pgt,é of ‘becisibm 19.05.92.
MP 1401/90 | |
Kanta Prasad . ...Applicant

- Versus

Urion of India . ...Resmndents_
%: 125/89 o |

Mp 1550/89

Kanta Prasad . - ...Applicant
 Versus
Union of Tndia . + ....Respondents .-

Coram: -

Thie Honi'ble Mr. P.K. Kartha, Vice-Chariman (J)
The Hon'ble Mr. T.K. Raséotra, Momber (A)

| Shri J.P.S. Sirohi, counsel
"For the applicemt.- - Shri Sarwan-Singh,fS.‘I.l’

For the respondents . None
£ | >

Juddeme-nt (Oral)

{Delivered by Hon'ble Mr. P.K. Kartha, Vice—Chairman)

Ws have heard the learned copnsei forf the .

applicant. and the répresentative of the respondents.

R

on 1nstruc*uons that the- applicantodo. not. wish to ,
pm;u; .th\, t appllcatlons on the ground:that the,'“ o

n,hef pi’dy«:\d for is belng considered favourab]y by o

:_.unsel for the app ntoStates R
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in yi@d' of' this j thesé' Applica’tions are’

- S x.s;x.:‘@d dss'mfhdrawn.:-_ ) Lat -a copy of thJ.s Judgament o

o (I 5. Pa'*

o CMamber(A) . -




